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2, 0RDER DT, 26 3.2002,

None appeats for the Applicant

nor anynody for the Respondents.In this
is
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case the limited prayer/for a direction
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the

to respondents, Regional Provident

mund Commissioner to consider the

|

|
“Tepresentation of the applicant and grant | C

!

|

necessary relief, On 4,7,1935 when this

case was taken up, the following orders

|
L
I . were passed;

#Heard shri J,N,Jethi,Leamed
counsel for the Apgplicant,

! It is seen that the

| petiticner has supmitted a

; representation to the Regional

j Provident Fund Commissioner
Respondent 2) on 7,3,1994,

According to the Applicant,no
reply has been received, °

It is hereby directed that
i a suitaple reply by way of
! speaking order be issued to the
applicant and the rep resentation
be disposed of within 30 days
, from the date of receipt of
! i these orders by the Respondent g " ;
| No, 2, ) 5‘%Ri'tu—v+&/ a
P P |

g

i send a copy ©of the order 3
i along with the copy of the

i application to Res,2 and -a copy
of the order ne made available
! to the petiticner's counsel,

i " ghri Ashok Mishra,SreStanding
i counsel.(Centralywas akso heard in
i i the matter%,

In view of the order dt.4.7.,1995,

| v _
| as quoted acove,this OA has really stood
i

i O s
| disposed of, Registry to record thls case
to the disposed of register.
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